GOVERNMENTOF INDIA
MINISTRYOF FINANCE
DEPARTMENTOF FINANCIAL SERVICES
LOK SABHA

UNSTARRED QUESTIONNO. 6483
TO BE ANSWEREDON THE 6™ APRIL2018/ CHAITRA16, 1940SAKA)
Appointmentof StatutoryAuditors

6483. SHRIKAUSHALENDRAKUMAR:
Willthe Ministerof FINANCEDbe pleased to state:

(@  whetherthe banksare appointingauditorsin the month of March ending of the financialyear,if so, the
details thereof and the reasons therefor along with the number of auditors appointed in March during the
financialyear2017-18;

(b)  whether branch auditors are supposed to generate their reports and cover full year transactions for
checkingthe records inthe branchesor thereis anylimitimposed, if so, the detailsthereof;

()  whetherthere are any regulationsfor newlyappointedauditorsto obtain No ObjectionCertificatefrom
previousauditorsof the branch before acceptingthe appointment,f so, the details thereof and the compliance
in thisregard;and

(d)  whether any disciplinaryaction has been taken by the Government against the auditors for non-
complianceand if so, the detailsthereof?

ANSWER

The Ministerof State in the Ministryof Finance
(SHRISHIV PRATAPSHUKLA)

(): As per Reserve Bank of India (RBI) inputs,StatutoryCentralAuditors(SCAs) of PublicSector Banks (PSBs)

are generally appointed in the third quarter of a financial year (October to December) whereas SCAs and
StatutoryBranch Auditors(SBAs) of Private Banks and Foreign Banks are appointedby the banks throughout
the year. RBI approves eligible SCAs/SBAs of Private Sector Banks, and SCAs of Foreign Banks as per the
timelinefor regulatoryapproval.RBlhas apprisedthat PSBs appointSBAs in the monthof Marchsince the final
panel of eligible audit firms is received by RBI from the Institute of Chartered Accountantsof India in the
month of February/Marchof every year. RBI has further apprised that the number of SBAs approved for
appointmentto PSBs by RBI in March 2018 (for audit of branches for the Financial Year 2017-18) is 18,672
firms.

(b): RBI has informedthat StatutoryBranch Auditorsare expectedto certifythe financialstatementsof branches
pertainingto the entirefinancialyear. Auditorsare expected to select appropriatesample size for branchauditin
accordancewithStandardon Auditingissued by the Instituteof CharteredAccountantsof India.

(): RBI has apprised that there is no regulationby RBI mandatingnewly appointed auditors to obtain No
ObjectionCertificatefrom previousauditors ofa branchbefore acceptingthe appointment.

(d): RBI has informedthat it debars audit firms from bank statutoryaudit assignments/issuescautionaryadvice
to audit firms for lapses in bank audit assignments, such as divergence observed in asset classification and
provisioningobserved between RBI’s assessment during inspection vis-a-vis audited financial statements, any
other material misstatement in audited financial statements, issues related to corruptionand professional
misconductetc. RBI also debars audit firms, who have been blacklistedby Governmentagencies such as Office
of the Controller& Audit General, Central Bureau of Investigation,Central Vigilance Commission,etc. for
variousreasons.



